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- ' : CENTRAL ADMINISTRATIVE TRIBUNAL
' PRINCIPAL BENCH

G.4. Mo. 904 of 1998

Newxdelhi, dated the Z0oth épril, 1998
HOMZBLE MR. S.R. ADIGE, VICE CHAIRMAN (&)
THOMTBLE OR. AL VEDQV%LLI, MEMBER (J)

Mra. Suman Bal

W/o Shri ved Prakash,

RS0 BR-25/4, Shalimar Bagh,

paw Delhi. ' o wew. Ppplicant

(Ry advocate
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Union of India through

1. Secretary,
v Ministry of Finance,
Morth Block,
New Delhi.

~

. Preziding Offilcer,

Debts Recovery Tribunal.,

Zid Floor, Yikrant Tower,

Rajendra Place,

Py Delhi. v Respondents

ﬁbplicant pravs for diraction Lo

ted

o

& : . ‘regpondent$'to dispose of hear represantation de

7.1.98.

counsal  Shrid
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‘ 7 We have heard applicant’s

. We .dispose of this 0.A. with 8 direction
to Respondent Mool to disposs  of applicant ™«
aforesaid repressntation dated 7.1.98 by means of
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tailed, spzaking and reasonad order under
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intimation to  applicant as  expeditious

ﬁossible preferably within thres months from the

\

date of receipt of a copy of this order.
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(Or. A, Vedavalli) . (S.R. Adlige)
" piember (J) : vice Chairman (&)
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